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TO BE PUMISHED IN PART II- SECTION 3- SITB~SECTICN
(11) OF THE GAZETTE OF INDTA EXTRAORDINARY

CENTRAL TCaRD OF DIRECT TAYES

HOTIFICATION
INCOME~TAX

New Dellii, the 2nd wovember, 1974.
S-O-417G?.— In exercise of the powers cénferred by
section 295 of the Tncome-tax Act, 1961 (@zo0f 1961),
the Central Board of Direct Taxes hereby mékes the
following rules further to amend the Incouwe-tax Rules,
1962, namely:- ' ; |
1. These rules may be called the Incoume-tax. .

(Fifth Awendwent) Rules, 197k.

2e " In the Income-tux Rules, 1962 fherelnafter
referred t0 as the principal ruies);'fOr rule 6, the
following rule shall be substitﬁted, namely:—

16, Presoribed suthority for sclentific fesear@h.—

FOr The durposes Of sectiou 35, the "prescribed autho-
rity" shall be ~ , ‘ o

(1) in relation to research in the flelds of
agriculture, animal husbandry and fisheries,
the Indian Council of Agricultural Research;

(11) in relation to resesrch in the field of medi-
cal golences, the Indian Council of Medical
" Research;

(111) in relation to0 research in the field of soclal
sclence or statistical research, the Indian
council of Social Science Research; and

(1v) in relation tO research ip the field of other
natural or applied science, the Secretary,

Depzrtment of Science and Technology, Govern-

ment of India, or any other officer of that

Department nowinated by him in this behalf.'.
3¢ . Rule 6AB of the principal rules shall be omi-

tted with effect from the lst day of April, 1975.
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b4 For rule 164 or the principal rules, the

following rule shall %e substituteq, namely: -

'16a. Authority rop approving any institution
Or body established fop scientific R
reésearch.- pop tiie Purposes cf sub-

clause (viig) of clause (6) of sectionp

10, the "Prescribeg 2uthority " shgl1l

D am

~

(1) 1in relation o Fesearch in the fielq or
agriculture, animal husbendry ang filshe-
ries, the Ingian Council Of dgricultupsl
Research; '

(11) in relation to resesnop in the fielg of
medical Sclences, the Indien Council of
Medical Research; ang

(111) 1p relation to resesrch in the field or
Other natural Oor aonplieg sclence, the
Secretary, Department of Science and )
Techn010gy, Government of Iydia, op any

T "Othep Offlicer of that Department nomj-
Nated by him in this behalf}.

Se after rule 185 of tpe brincipal rules, the

following rule shall pe lnserteq, namely: -

-"18B-’t9fm of audit revort fop claiming deduction

Uuder SZCTIOR CUHH. THE Teport or audiv of the
accounts of ap assessee, Othep than a company op
8 CO-0Opergtive SOciety, which 1s requireg to be
furnished ungep sub-section (5) of section 80HY
shall be in Fopp No. 10c,n,

6. - In Ap@eadix I to theprincipal rules, in
item My - SEiDs", for sub-iten (1), the following
sub~item’shall 56 subétituted with effect ffbm'the
lst day or April, 19?5, namely: -

ﬁ(l)~ocean ggipg shipg -~

(1) fishing vessels with , '
' WwoOden hull - e+ 100 be caloula-
'ted on the
(11) other shipg . e« Slactual cogt,n, .
. 1 =

-
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7e ‘ In Appendix II o the vrincipal ruleg,-
(2) in Form No. 1, with‘effect from the lst day
of 4pril, 1975,- . |
(1) in PART I 8 LWNEXURE C, in SUB-PART B,
for item 8, the following item shall be
substituted, namely:-
"8. Deduction in resrpect of expenditure
on sclentific research/export markets
development allowance/agricultursl
development_allomancevadmissible in
excess Of amounts debited to P &L
Account, etce-
.secs. 35, 35B and 35C";
(11) in ANNEXURE E, after PART II, the
following PART shall be.inserted, namely:-
"PART III-UNABSORBED LOSS IN RESPECT OF
ACTIVITY OF OWNING AND MAINTLIN-

ING RACE HOBRSES CARRIED FCRWARD
TO SUBSEZTENT YEARS.

Liscegsment yvear tO Lmount

which it pertains

o

s o e go o] o

© (111) in P.RT T of ANNEXUEE F, items 3 to 9 shall

be re-numbered as items 4 to 10 gnd before

item 4, as so re-numbered, the following

: item ghall be inserted, namely:-
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n3, Profits znd galns frouw newly esteb

1ighed industrizl undertakings oOr
hotel husiness in beckuward crease.

8OHH "

(b)in Porm No. 2, with effect from

the 1lst day of april, 1975,-
(1) in PART I Of ANNEXURE &,~ -
(1) in 1tem 3(b), for the word
"Wote", the word and flgure
"ote 1" shall be substitu-
ted;
(2) for item 6, the following
-item shall be substituted,
namely: ~

"6 Deduction ip respect of ,
(SeeNote—=2)

(a) Expenditure
inclidgental to '
employment  .esecel6(i)

(b) Entertainment
s1llovance sesec.16(11)

Total of sub-items(a)
’ and(b)too.";

(3) the Note at the end shall be
nunbered as Note 1 and after
Note 1 as\so nuubered, the
following Note shall be in-

serted, namely: -~

L

)E
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"Note 2:¢ Whe ~e the return relstes
£0 seggessment yvesr 1974~
75 opr any earlier assess-
went year, deductions
under section 16(1) to
(v) should be shown sepe-
rately.”;

(11) in PaBT I of ANNEXUZE D, in SUB-
PLET B, for item 8, the following
itenm shall Dbe substitﬁted, namelyi~
18, Deduction in resvect of expen—

diture oh sclentific research/
export markets development
allowance admissible in excess
of amounts debited to P & L
Account......;..sécs.%5 %?d
(111) in ANNEYAURE F, after PART II, the
following PiRT shall be inserted,
namély:~
"P;RT TII-~UNAPSCRBED LOSS IN BESPECT

OF ACTIVITY OF OWNING .ND

M. INTLINING RaCE HORSES
C4RRIED FORWARD TO SUBSE~
s TT "\IT ‘(‘E;..\RS .

sissescment year ©O amount

which 1t pertains

1
t
T
t
{
!
!

(1v) in PART I of ANNEXURE G,=
(1) items 3 tO 7 shall be re-numbered

as items 4 to 8, and before item




(2)

figure and letter M"and attach

o

L, 28 s0 re-numbered, the foliow-
ing item shall be inserted,namely:
"3, Profits and galns from newly
established industrial undertak-
inge or hotel business in back-
werd areas. ee. 80HH";
in item 8, as sO re—-numbered, the

figures, letters snd word "80MM

to" e2nd the words, abbreviation,

Form No. 3C, if apolicable® shall

be omitted; 1%§?ﬁ*”

(¢c) in Form No. 3, with effect from the lst J

-day of
(1) in

(2)

April, 1975,~
PART I of ANNEXURE A,-~

\
Y e

(1) 1in item 3(b), for the word "Note",

the word and figure "Note 1" ghall
be substituted;

for item 6, the following item
‘shzll be substituted, namely:-

"6, Deduction in respect of:
(See Note 2]

(a) Expenditure incidental
to employment .« sec.l6(1)

(p) Entertainment q&“’
allowance ee sec.l6(it) 2

Total of sub-items

(2) ana (b) .. " -
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(3) the Zote at the end shall be

% ‘\,\r nunp e o

: mimbered @g Note 1 and after Note

Z , B
- 1 as s2 numbered, the following ﬁﬁ?h

¥ote shall be inserted, nsmely: -

"NOte.2= Where the return relateg
: t0 assessment year 197L-

75 or any earlier agcess—

. ment yesr deductionsg under

section 16(1) to (v) shoulg
be showm sevavetely.';

(3) in Form No. 34, with effect from the
1st dey of april, 1975,-

(1) in PART I of LNNEXURE C, in SUB-
P.LRT B, for item 8, the following
item shall be substltuted, namely:—

18, peduction in respect of
!‘ - . _ ' expenditure on sclentific - oy,
i research/export markets Y
4 : Jevelopment allowsnce/
a%ricultural development
nllouance admissible in
excess Of gmounts debited

to P & L Account, etce.— SECS. 35,4
35B & 35C";

(11) in PART I of ANNEXURE F, in item 3,
" the words, abbreviation, figure and
letter "and attach Form NO. 3Gy if
applicable" shall be omitteds

(e) Porm No. 3C shall be omitted with effect

fprom the lst day of hpril, 1975;

(¢) after Form No. 10B, the following Form

shall be inserted, nanely:—

S
Py
V¢
\

-2
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. -
Audit Revport under sect%(/)n 80HH of the
Thcome—Tax .Cb, 1701

*I /We have exzumined the balance sheet Of the

*ingustrial undertaking/business of hotel styled

+ ' " snd belonglng to M/s

s agbt and the“

profits and loss eccount Of the sald ®industrial
'undertaﬁing/business of hotel for the year ended

on that .date which are in agreement with the toaks

of account maintsined at the head office at ' .jégg
and branches at . ﬁ
*I/We have Obtained all the information and | e

explanations wﬁich to the best oOf *my /our knowledge

aﬁd belief were necessary for the purpcses of the

audite In *my/our opiniéﬁ, proper books of account

ha&e been kept by the head 6ffice and the branches

Of the *industrisl undertaking/business of hotel

aroresaid visited by *me/us so far as anpears from

*my /our examinationlof books, and proper returns

adequate for the purposes of audlt have been

recelved from brasnches not viéited by *me/us,

subject to the comments given below:-— 353
In *my/our opinion and to the best of *my/our

infOrmation and zccOrding to explanations given ,j%-

t0 *me/us, the rald accounts give a true and

fair Viey—




-
e s e

(1) in the case of the balance sheet,
of the state of affalrs of the
above named *industrial undertaking/
business of hotel ag ét y end
(11)in the cage of the Profit snd loss
account, of the profit eor logs of
the *indvctrizal undertaking/
business of hotel for the

accounting yesr snding on .

Plzce ’ Signed

Date - ++ Accountant

1. *Deléte whichever is not applicable.

2.+ Here give nzme and address of the indust-—
rial undertaking/business of hotel.

3++;This report ig to be given by -

(1) a chartered sccountant within the
meuning of the Chartered ALccountants
Lct, 1949 (=8 of 1S49); or

(11) any person who, in relation to any
Stete, ig by virtue of the provigions
in gub-section (2) of section 226 of the
commanies set, 1956 (1 of 1956), enti-
tled to be appointed to act as an
auditor of companies registered in that
Stete.

EX Wheré'any of . the mztters stated in this report

i1s enswered in the negztive or with a qualifi-
cation, the report shall.state the reasons
therefor."; '
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(g) in Form fo. 24,~

(1) column 2 shall pe omitted and columnsg

b 0 10 ghall pe re-numbered dg ~y
columns 3 to 9; . ufg
(i1)in ti.e headlng of columm 8, as so 4

re-nuubered, for the figures and
word "6 and 7" and the figure ngu,
>the Ilgures and word "5 snd 6" ang
the figupenyn shall, respectively,
be substituted; ‘

(111 )for columns 11 and 12, the following

columns shall be substituted, nemely:-~
f .

Value of rent Tree accoumodation Or velue of any concession in rent

for the accommodstion provided by the employer (give basis of com— P
putation) O . _ . - ;
Where ! ) _ . . £
accommo-! .
dation ! Where accommodetion is furnished , . <
i1s un- _ ' , :
furnished . o '
Volue ag Cost ofF Pep- Total Rent, Value of
1f ecco~ furniture - dulsite of if any, Derduisgite
mmodation (including . value  olg, Paig (colg.1l4-15)
is un-~ televigion of 11 by the :
furnisheqd sets,radio, .furni- and employee
getsyrefri= ture 13,
gerators, (159 orf

other house~ ¢o0l,12)
hold appliag-~
nces and
air-congi-
tioning
Plant or-
equipment )
10 11 12 — 113 1L 15 .16

|
Whereany conveyance has been proviged by the emplpyer, free or at » |
8 concessional r:te, opr whare the employee is allowed the use of
Oue Or wore motor cong Owned or hired by the employer estimated
velue Of perduisite (sive - . ~ile

e I " -\{
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(iv) cxisting columas 13 to 23 ghzll be re-

numbered as columns 18 to 28;

(v)iln the hezding of column 23, 2g 80 re-
nunbered, for the figures and word
"7s 8, 10 to 17", the figures and word
"65749,10,16 to 22" shall be substi-
tuted; | v

(vi)in the h6udlﬂg of column 24, as s0 re-
numbered, for the figure g, at ooth
thie places Where 1t Qocurs, the flgure
A séall be substifuted.and for the
figures "14", the figures "19" ghall

be substituted;

(vii) in the heading Of column 25, as so re-

numbered, for the flgures "18-19", the

flgures‘"23-24" shall be substituted;

(viii)for column 28, as sO re-numbered, the

f0110w1ng column shallbe substituted,

- namely:~

n

NeT gmount of salary income On which
tex igs deductible (coig.25-27)
- RO .

IT;

(1x) existing columns 24 2nd 25 shall be
omitted and existing columns 26 to 29
shall be re-numberedAds columns 29 to

32;




(x) in the main heading of columns 25 to 31,

as s0 re-numbered, for the figures "25",
the figures "28" shall be substitutsd;

(x1) in the heading of column 31, ag g0 re-

nimbered, for the figures and abbrevia-
tion "26 & 27", the figures and abbre-
slation "29 & 30" shall be substituted;

(x11) in the certificate pelow the tabular
ctatement) in clause (iii), for the
figures n28%, the figures "31"}sha11 be
substituted; |

(x11i1)in Note 1 at the end, for the figures

n29%, the figures "32" shall be substi-
puted; : B
(h) in the EnéloSure t0. Form No.28,~ B
(1) after the word "Status", an asterisk
wmark shall be inserted; |
(11) for the words "ﬁumber in the General
Index Regréter", the words "Permanent
Account Nuuber! shall be substituted;
(111) below tﬁe words "Income subject tO
advance tex", the following shall Dbe
ingserted, namely:- |
et agricultural income, if any, to
be taken into account for purposes Of ¥

compu:ing advance tax';
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(iv) below the word "Date", the followlng

.shall be inserted, namely3~

Note. *In the csse of a Hindu undivi-
ded family, plezge state whether
the Hindu undivided family has
at least One nmember whoge total
income of the relevant vdrevious
year exceeds the maximum amount
no{chargeable to income-tax 1in
his cesed;

(1) in Porm No.29, for the word, sbbreviation
and-figures 'Yexceed Rs.5,000", the words "exceed

the moximum emount not chargeable tO income-—tax

in hls case® shall be'éubstituted3

(3) in Form No.bl,-

(1) columns 3 t0 16 shall be re-numbered-

(11)

(111)

-

as columns 4°t0 17 and before column

" 4, as s0 re-numbered, the following

column shall bhe inserted, namely:-

"Amount transferrgi.from any other
recognlsed provident fund
2 "3

in the heading of column 7, as sO re-
numbered, for the figures and abbrevia-
tion_"B, h & 5", thé figures and abbre-
viation "3, 4, 5 and 6" shall be subs~
tituted; |

in the heading of column 8, as so re-
numbered, for the figure "6“; the figure

17t shall be substituted;




(iv)

(vi)

(viyi)

(viii)

(ix)

(x)

Mt oahall be gubetltuteds

-1l

in the heading of column 19, as sO re-—

numbered, for the figure “6“, the figure

in the hesding of column 12, as s0 re- il ¢
numbered, for the figures "4 45 - 87,

the figures "5 36 —= 9 shall be substi-

“tuted;

in the hesding of column 13, as sO re-
numbered, for the figurgg ° "7?9", the
figures "8-10" ghall be substituted;

in the heading of column lu;_as‘so re-
numbered, for the figures "3-10", the
figures 111" shall be substituted;

in the heading of columm 15, as sO re- B
numbered, for the figurefand abbrevia-
tion "1l & 12", the filgures and abbre-—
viation "12 & 13" shall be substituted;
in the hezding of column 16, as g0 re-
numbered, for the figures "10", the
figures "11" ghall be substituted;

in the item relating to adjustment on
account of temporary withdrswal account,
for the figures and word "8, 2 and 107,

the figures and word ."9, 10 and 11" shall —

be substituted;
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(x1) in the item relating to adjustment onm
account of ﬁ0n~repayable witha?:ﬁal
account, for the flgures and word "1,
12 ang 13",£he Tlgures snd word "i2,
_13 and 14" ghell be substituted;

(x1i) for the foot-note at the end, the
following feoot-note shall be substitu-
_ted; nanely -

"1 e deéirsd, colunn 8 may be divided
into sub~columns to showkseparately
the interest on column 3, column 4

and columns 5 and 6, respectively. .
[ 767/F.No.142(41) /74-TPL, T
8d/ -

(0.P. Bhardwaj)
Sécretary, Central Board of Direct Taxes
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